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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 820/XC-S-1-23-03S-2023
Dated Lucknow, March 9, 2023

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Sheera Niyantran

(Sanshodhan) Vidheyak, 2023" introduced in the Uttar Pradesh Legislative Assembly on February 22,
2023.

THE UTTAR PRADESH SHEERA NIYANTRAN (SANSHODHAN)
VIDHEYAK, 2023
A
BILL
further to amend the Uttar Pradesh Sheera Niyantran Adhiniyam, . 1964
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
follows:-

Short title and 1. (1) This Act may be called the Uttar Pradesh Sheera Niyantran (Sanshodhan)

commencement - A qhinjyam, 2023.
(2) It shall be deemed to have come into force with effect from
February 06, 2023.
Amendment of 2. In section 2 of the Uttar Pradesh Sheera Niyantran Adhiniyam, 1964
section 2 of (hereinafter referred to as the "principal Act"),—
U.P. Actno. 24
of 1964

(a)clause (a) shall be renumbered as (a-2) and before the said clause so

renumbered the following clauses shall be inserted, namely:-

"(a) "B-Heavy molasses" means the molasses obtained as a result of
curing of B-massecuite and having purity comparable with the average purity
as obtained during the same period of previous three sugar seasons with the
similar process in a vacuum pan sugar factory;

(a-1) "Brix" means the density of solution expressed on brix
densitometric scale and taken to represent the percentage of dissolved solid
matter in it;"

(b) for clause (d), the following clause shall be substituted, namely:-

“(d) “Molasses” means a heavy, dark coloured, viscous liquid produced
as a by-product during the manufacture of sugar or khandsari sugar from the
juice of sugarcane or sugar syrup when the liquid as such or in any form of
admixture contains sugar and it also includes the by-product obtained during the

manufacture of sugar through reverse process from rab or jaggery ;”
(c) clause (d-1) shall be omitted,

(d) for clause (e), the following clause shall be substituted, namely:-

“(e) “Occupier” means the person who has ultimate control over the
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affairs of the sugar factory or Khandsari Sugar Manufacturing Unit and includes
a managing agent of the factory or Khandsari Sugar Manufacturing Unit;”
(e) after clause (h), the following clause shall be inserted, namely:-

“(h-1) “Khandsari Sugar Manufacturing Unit” means a unit engaged or
ordinarily engaged in the manufacture or production of or khandsari sugar in a
reserved area, and which is capable of handling sugarcane juice produced with
the aid of a horizontal crusher driven by any mechanical power;”
(f) for clause (i), the following clause shall be substituted, namely:-
“(1) “Supply” means to provide molasses by an occupier of a sugar
factory or khandsari sugar manufacturing unit to its own unit or to any other
unit such as distillery or any molasses based industry;”
(g) clause (j) shall be omitted,
(h) after clause (j), the following clauses shall be inserted, namely:-
“(k) “Sugarcane juice” means primary juice, secondary juice, mixed juice
and clear juice as obtained by sulphitation or defecation process in a vacuum
pan sugar factory;
(1) “Sugar syrup” means concentrated juice of sugarcane having total
dissolved solid content not less than 50 as indicated by brix. Below 50 brix, it
may be treated as thick juice or juice depending upon the concentration as
indicated by brix percentage in a vacuum pan sugar factory; ”’
3. In section 5 of the principal Act, after the word “factory”, wherever ~Amendment
occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted. of section 5
4. In section 6 of the principal Act, after the word “factory”, wherever ~Amendment
occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted. of section 6

5. In section 7 of the principal Act, after the word “factory”, wherever =~ Amendment

occurring, the words “or a khandsari sugar manufacturing unit” shall be inserted. of section 7
6. In section 8 of the principal Act,— Amendment
(a) for sub-section (1), the following sub-section shall be substituted, of section 8

namely:-

“(1) The Controller may, with the prior approval of the State
Government, by order require the occupier of any sugar factory or a khandsari
sugar manufacturing unit to sell or supply in the prescribed manner such
quantity of molasses to such person, as may be specified in the order, and the
occupier shall, notwithstanding any contract, comply with the order.”

(b) in clause (b) of sub-section (2), after the word “factory”, wherever
occurring, the words “or a khandsari sugar manufacturing unit” shall be
inserted.

(c) for sub-section (4), the following sub-section shall be substituted, namely:-

“(4) The State Government may, from time to time, in such manner as
may be prescribed and at such rates as may be determined by the State
Government by notification in the Gazette, impose regulatory fee on the sale or
supply of any type of molasses from any sugar factory or khandsari sugar
manufacturing unit either to its own unit or to any other unit such as distillery or
any molasses based industry, in order to regulate the storage, preservation,
distribution, supply, sale, transport, tracking and surveillance of such molasses,
and such regulatory fee shall be recovered from the Occupier of the sugar factory
or khandsari sugar manufacturing unit.

Explanation—For the purpose of this Act, all sugar factories as well as khandsari
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sugar manufacturing units, irrespective of captive consumption of molasses of captive
units, shall be equally subjected to regulation.”

Amendment of 7. In section 10A of the principal Act, after the word “factory”, the words “or a
section 10A" khandsari sugar manufacturing unit” shall be inserted.

Amendment of 8. In section 17 of the principal Act, after the word “factory”, the words “or a
section 17 khandsari sugar manufacturing unit” shall be inserted and for the word “transferred”, the
word “sold ” shall be substituted.

Amendment of 9. In section 18 of the principal Act,—
section 18 (a) in the marginal heading after the word “factories”, the words “or khandsari
sugar manufacturing units” shall be inserted,
(b) after the word “factory”, wherever occurring, the words “or a khandsari sugar
manufacturing unit” shall be inserted.

Amendment of 10. In section 22 of the principal Act, after the word “factories”, wherever
section 22 occurring, the words “or khandsari sugar manufacturing units” shall be inserted and for the
words “administrative charges”, the words “regulatory fees” shall be substituted.

Repeal and 11. (1) The Uttar Pradesh Sheera Niyantran (Sanshodhan) U.P.Ordinance
saving Adhyadesh, 2023 is hereby repealed. no. 1 0f2023

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all

material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Shcera Niyantran Adhiniyam, 1964 (U.P. Act no. 24 of 1964) (hereinafter
referred to as the “said Act”) has been enacted to provide for the control of storage,gradation and price of
molasses produced by sugar factories in Uttar Pradesh and the regulation of supply and distribution

thereof.

At present there are around 158 sugar factories in the State of Uttar Pradesh out of which only 120
units are currently manufacturing sugar and producing molasses as its by-product. Besides these sugar
factories, there has also been an unexpected growth in the Khandsari Sugar manufacturing Units which are
engaged in manufacturing and production of khandsari sugar and its derivatives like molasses. It has often
been observed that uncontrolled and unregulated sale of molasses released from Khandsari units is taking
place due to which smuggling of molasses has continued unabated.The illegal conversion of molasses into

alcoholic Liquar not only entails colossal loss of revenue but also takes heavy toll on human life.

Therefore, it has become expedient to regulate the transaction and business in molasses obtained
as a by-product not only from sugar factories but also from Khandsari Sugar Manufacturing Units in order
to prevent smuggling of molasses and its deceptive diversion. In view of the above, it was decided to

amend the relevant sections of the said Act to impose regulatory fee on sale, supply and distribution of
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molasses released from sugar industries as well as Khandsari Sugar Manufacturing Units so as to meet the

cost and expenses incurred in supervision and control over such release of molasses.

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Sheera Niyantran (Sanshodhan)

Adhyadesh, 2023 (U.P. Ordinance no. 1 of 2023) was promulgated by the Governor on Fabruary 06, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

NITIN AGARWAL
Rajya Mantri (Swatantra Prabhar),
Aabkaari.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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